477

Office of District Magistrate, Meerut

To,
The Registrar (General),
National Green Tribunal,
Principal Bench,
New Delhi. -
No. 3G74/0%D-Camb/2021 Date- 29-4-202Y

Sub: Action Taken Report in compliance of order dated 23.11.2023 passed by Hon'ble
NGT in OA No 492/2022 titled by Greenwood City VilaJan welfare Society & Anr.
Versus Godwin Construction Company Ltd.& Ors.

Sir, ‘

In the above noted case Hon'ble Tribunal was pleased to pass the following main

directions-

A 17. In view of these aspects we consider it to be appropriate to seek a response from the
State of Uttar Pradesh as to why the projects which have not been completed and for which the
completion certificate have not been applied by the developers within the stipulated period, why
Jor the purpose of maintaining safe human habitation ensuring proper sanitation and hygiene,

which is a basic human right, the instrumentalities of the State should not take over the projects
and complete the internal development works at the costs and expenses to be recovered from the

developers as arrears of land revenue (by their arrest and detention and attachment and sale of
their properties) so that the maintenance thereof can be taken over by the Municipal

Corporation.....""
In compliance of above said order, it is submitted that MDA asked for recovery of demand

notice of Rs. 27,39,25,261/- dt.15/03/2023 as land revenue against M/s Godwin Construction Pvt
Ltd. regarding payment for outstanding external development charges (Annexure-1). That Shri
Jitendra Singh Bajwa filed writ petition no 12470/2023 before Hon'ble High Court, Allahabad
against this recovery certificate issued by MDA in which Hon'ble court please to filed the order-
' In view thereof, the writ petition is disposed of, directing the District, Meerut to
proceed on the demand notice against the assets of the company i.e. fourth respondent, and not
against the petitioner (Ex- Director), provided the petitioner is liable otherwise being a personal
guarantor.''(Annexure-2).
It is submitted that no property was found in the name of debtor/firm, Mr. Jitendra Singh
Bajwa, Director of M/s Godwin Company Pvt. Ltd and hence RC through land revenue etc. could
not be executed and demand notice was returned to MDA. (Annexure-3).
With regards,
Enclosure: as above.

Yours faithfully

N

o

%istrict Magistrate,
Meerut

Copy to- Shri Ankit Verma, Standing Counsel, UP (NGT) for necessary action.

17

SPistrict Magistrate,
Me:rut
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Court No, - 42

Case :- WRIT - C No. - 12470 of 2023

Petitiongr ;- Jitendra Singh Bajwa

Respondent :- State Of U.P. And 4 Others

Counsel for Petitioner :- Raghav Dev Garg,Sr. Advocate
Counsel for Respondent :- CSC,Shiv Prakash Gupta

Tion'ble Saneet IKwinag:
Hon'ble Rajendra Kumar-1V.J,

Heard learned counsel for the parties.

The petitioner claims to be an Ex-Director of a company beiny
M/s Godwin Construction Pvt. Ltd., Meerut (respondent no. 4).

It is submitted that the petitioner resigned from the post o
Director of the Company on 10.04.2022. In this backdrop, it i
submitted that the impugned notice dated 15.03.2023, issued b;
the sccond respondent Vice Chairman, Meerut Developmen
Authority, raising a demand notice to recover the dues againc
the Director of the Company, is per se illegal.

It is submitted that the Company being a limited company, th
Director of the Company cannot be held liable for th
outstanding dues / default committed by the Company. Relianc
has been placed on the decision rendered by Supreme Court i
Rakesh Mahajan vs. State of U.P. and others. =7 "7~

OnLine Ali 4766 : (2020) 2 All LJ 501.

Be that as it may, legal proposition is not being disputed by tt
learned counsel for the respondents. He submitted that d
Development Authority would proceed against the assets of tl
Company in accordance with law. :

b view thereof, the writ petition Is disposed of; directing ¢
District Magistrate, Meerut, to proceed on the demand 1:’)«_;
against the agsets of the Company i fourth respondent, a
not ugainst the petitioner (Ex-Directar), provided (he pexh;’ion
is liable otherwise being a personal guarantor,

Order Date :- 13.4,2023
Manu)
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